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An Act to provide for the vegistration of literary, cult ral,
seientific, political, charitalile, religious and certawn
other kinds of societies and for matters connculed
therewith.

It is" Lercby enacted in the Twelfth Year of the
fKepublic of India, by the Legislature of West Bengil, as
follows:—

1. (7) This Act may be called the West Bergal Socie- Short, titla,

lies Registration Act, 1961, extent and
{2y It extends to ilie whole of West Bengal,: f;’;‘,f"““'
(3) It shall come into foree on such date as  the Stafe

Gevermment nmuy, by notification in the Oficial Gdzette, ‘

appuint. ' . : '

2. In this Act, unless the context olherwise requires,— Intor.

. ; : : : tatio
{a) **Court”, when used in relation to a scciety, mneans Pretation

the principal civil eourt ot criginal jurisdiction
of the district within which the registered oilien
of the soclety-is »situate and in relation vo a
society situate within the Iresidency-town of
Calcutia, the City Civil Court established under
the City Civil Court Act, 1953;

(b) “Governing Body” means the body, by whatever
name called, entrusted for the time being with
the muanagerient of a society under its rege-
lations; .

- {¢) “member”, when used in relation to a society,

" means’ a persdn who has been admitfed with bhis -
consent as n memher of the society according to

its reguiations;




* (Section 3.)

(d) “memorandum” means the memorandum of asso- R -
ciation referred to in section 4; '

{¢) “officer” means a member of the Governing Body,
the DPresident, the Secretary or any other otlice- -
bearer of o society and ineludes also an employee
of the society whese work is not of a purely
ministerial nature; .

(f) “officer in default’’, for the purpose of any provi-
sion in this Aet, means any officer who 13
knowingly guilty of any contravention, failuve
or refusal or who knowingly authorizes or per-
mits such contravention, failure or refusal;

(g) ‘‘President” means the President, the Chairman or
the formal head by whatever name called, of a
society and includes a person who for the time
being acts as the formal head; :

(h) ““registered office” means the registered office
mentioned in the memorandum;

(1) “Registrar’® means a person appointed as Registrar
under section 3 and includes, in relation to the
exercise of any powers or functions under this
Act, any person referred to in that section on
whom  such powers or {functions have been
conferred under that section;

() “regulations” mean the regulations made by a rociety
and, in relation to a sociely deemed 1o lhave
been registered urder sub-section (2) of rection
3G of this Act, includs its rules and regulations;
(&) “rules” mean vules made by ithe State Government
under section 35; ' ,

() “Secretary” means the Secretary or the principal
executive officer, by whatever name called, of a
society, and includes a person who for the time '
being acts ag Secretary; _
* (m) “‘society” means a society registered or deemed to
have heen registered under this Act;

{n) ““votes of three-fifths of the members” mean the
votes of at least three-fifths of the:total number
of members of a soctety, given at a general
meeting of the society convened according fo its
regulations, including votes by proxy where
voting by proxy is allowed under the regulations,

3. The State Government may appoint a person 1o be
the Registrar of Societies for the State of Weit Benpgal
and such Additional, Joint, Deputy or Assistant Registrars
as it thinks necessarv to assist the Registrar and may by
general or special order confer on such person or persons
assisting the Registrar any of the powers and functions of

the Registrar under this Act, ‘ .

+
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4, (I) Any seven or more individuals associated for goctietiezéo
aty of the objects mentioned in sub-section {2) may subs- b; orm
cribe “their nanies to.a memorandum of association and file ;3o oran.
it along with a copy of the regulations with the Registrar dum of

fer registration of the association as o suciety under this sssocia-

Act. tion and
registra

(2) The objects referred to in sub-section (Z) may relate Hom

to the promotion of literature, arts, science or rel'gion;

any charitable purpose including the eare or relief of

‘orphaus, or of aged, sick, helpless or indigent persons; the

alleviation of the sufferings of ammals; the diffusion of

knowledge; the dissenination of sucial, political or economic N

education; the establishment and maintenance of libraries

or reading roows for the members or for ke ’

publicy the collection and jpreservation of manuscyipts,

paintings, culptures, works of art, antiquities, natural

history specimens, mechanical ond  seientific instruments L

and designus; any other object as may be notified by the T

State Government as being beneficial to the public or to a

section of the publie.

5. (7) The memorandum shall contain, amongst other gfemo?n-
things, the following particulars, nawely:— amo

&950C1a.
{a) the name of the association, tion. LR
' (6) the address of the registered office of the association, H
(¢} the object of the association, : ' ‘ ;2

(d) the names of the first members of the Ctoverning
Body, and

(e) the names, addresses and occupations of the signa-
tories to the memorandum.

 (2) After registration a sociely shall not change the
Iﬂemzrandum except in accordance with the provisions of
this Aet,

o 6. The Rogistrar shall not aceept any memorandum for Regula.

. registration of a society unless it is accompanied by a co y tions.

E of its regulations providing, amongst other things, for the
[following matters, namely:—

(a) the composition of the Governing Body and the
manner of election or appointment and resigna-
tion or removal and the term of office of the
- members of the Gtoverning Body, the President,
. the Secretary and other officers; '

(b) the admission to membership and resignation and
removal of members;

P
(¢) the maintenance of a register of members - aud -
facilities for inspection thereof by the membeis;




R Egiﬂf.l‘ﬂ-
tion.

- Alteration
of memo-
ranclum
and regulas
tiond.

Altora.
tions to be
filed.

M gy

Ry

L - -

s

e West. Bengal Sccieties. Registration

- ' [West Een Act
(Sections 7—9.)
(d) the safe custody of the property of the society,

including in particular, the manner cf Xeeping
or investing any moneys of the society;

() the procedure for holding meetings of 1he
society, quorum, the methed of voting, the
period of notice for meetings and the masnuer of
voting by prosy, where such voting is allowed;

(f the maintenance a1 | andit of aecounts;

{g) the inspection of a counts, and of the proceedings
of meetings, 1y the wewmbers of the society;

(%) any other matter welating to the objects or affairs
o1 the society.

7. (D The Repgistroy upon being satisfied that the
memorandum and the 1y <lations aceompanyving it eamply
with the requirements rf ihis Aet and {he rnles and. upen
pavment ~ of the fee » ferred to in  sub-seciion (Z), shall
certify under - his Yaet and seal that the soclety is
registered under thiy fet,

(7) There shall Ue pail to the Registrar, for tho
registralion of a suclety under this Act, a fee of fifty rupees,
or such smaller fec as the Slate Goverument may irom e
to time direct. :

(5 An appeal shall lie to the State Government againsé
an order of lhe Regisirar refusing to certify the registration
of an assoeiation as a society under this Act and the deelsion
on such appenl shall be final,

8, (Y A society shall not alter itx memorandum exeepd
with the previous permission of lhe Registrar 1n writing,
and tle votes of three-fifths of its members.

: b J . . ..
+ " (2) Before granting permission under sub-section (1),
the Registrar shall satisfy himself that the alteration does
not make the society ineligible for registration under {his

Act, ‘

3) Subject to ihe prm‘i‘sio'n.f: of {his- Aet, 1he rules fmid
the provisions of the memarandum a soeiely may, by ile
votes of three-fifihs of the mewbers, alter its regulatians.

-

8, (7} A capy of every alterafion of the memoranduain

“and of ihe regulations shall Le filed ~with  the Registrar

within thirty davs of such alieration,

(%) The TRegistrar shall, except for specinl reasons fo
ke recorded by him in writing within thirty days from ihe
date of such 1eceipt. record the alteralion  and send an
intination. of the fact to the sociely or communicule {o the
society his objections to such alteration,

Aét, 1961, -, '_ )

i
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(Sections. 10—I2.}

... {3 An appeal-shall lie to the State Government against
‘any. ohjection made by the Registrar and the decision of the
Stats Government on such appeal shall be final.

“(4) An alteration shall have effect from the date on
which . the intimation referred 1o in- sub-section (2) is
received by the society or in tlie event of amy objection
being raized by the Hegistrar, trom the date on which ke
State Goverument allows the alteration on appeal.

10, No society shall be registered under a name which
is identieal with, or foo nearly resemibles, the name of sny
other society or any Dbody corporate. whieh lhas DLeen
previously registersd or incorporated under this Act or any
other law. for the time being in force, as tha case may be,
or is deemed to have been registered under this Aet.

1. (D If a society is registered under o name or
alters its name fo another name which, in the opinion of
‘the State Government, is identical witk, or too nearly
resembles, the name of any other society or body corporate
which having been previously registered or incorporated
under thiz Act or any other law for the time being in force,
or being - deemied to have been registered under this Act,
continues to exist the State Government may by orider made
in this behalf direct such society to change its name and
alter its memorandum- within three months from the date
of ‘the order or such longer period as the State Government
may- think fit to. allow.

(2) No change of mame shall offect the rights and
Iiahilities uf a societv or amy legal proceedings by .or
agninst the sorlety: : , .

(D In case of non-compliance wilh an order under sih-
faefion (1), every officer in default shall be punishable with
fine which may extend to twenty rupees for every day until
ihe order is complied with, __— S

12, (1) Wlenevér two or more societies ~desire to
amalgamate, the Governing Body of each such society shall
sulnnit the proposal in writing to the members thereof: avd
giich proposal shall be considered in a general meeting ot
the society convened for the purpose. : :

" {2) No such-propasal shall have any effect unless—

© (a) it shall have been delivered or s>nt hy registered post
. ta {he members of each of the sorizties at least ten

- davs before the date of ihe ureeting at which 1

will be considered;

()it has heen sent to the Regwtrnr before the

meeting and  he commuunicates  his  approvel

 thereto, With or witlout any modifications;
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(Sections 13—15.)

(c) the proposal, with  the modifications, if any,
snggested by the Registrar, is agreed to by the
votes of three-fifths of the members of each of
tae societies concerned - and confirmed by like
votes of members at a subsequent general
meeting of the society.

(2 An appenl shall lie to the State Government against
any order of the Registrar refusing to accord his approval
tn the proposal or suggesting any modification and the
decision  of the State Governiment on such appeal shall be
tinal,

(4) On the proposal being confirmed :—

() the amalgamated society shall be registered under
' 1ts new name, ’

(b).ihe registration of the amalgamating societies shall
be eancelled,

(¢} the assels and the liabilities of the amalgamating
sucieties shall be the assets and the liubilitics of
the awmalgamated sociely. :

. 13 (1) Every society shall—

(a) prominently display its name outside its office or
the place where its business is carried on;
(0) have a seal with its mame engraved thereon;

(¢) have its name mentioned m all documents
executed in its favour or on its behalf.

© (2) For any contravention of the provisions of sub-
section (Z), every officer in default shall be punishable with
fine which may extend to twenty rupees.

14, (1) '_Every sooi'éty shall maintain at its registered
office, a register of its members and shall enter therein ihe

followipg particulars, namely:—

* {a) the name and address of each member;
(b) the date on which the member was admitted;
(¢) the date on which a member ceased to be such,
(2) If entries are not made within fifteen days of the

admission of a member or cessation of membership, every
officer in default shall be punishable with fine which may

extend fo twenty rupees for every day during which the.

eontravention continues.

15. () Livery society shall keep at its registered office

‘proper  books of account in which shall be entered

accurately : —

(@) all sums of money received and the source thereot
- and all sums of money expended by the society
cand the objeet or purpese for which such sums

are expended; ' o
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" (Sections 16, 17.)
(b).the assets and liabilities of the society.

{2y Every society shall liave its accounts audited once a
vear by a duly qualified auditer and lhave a halance sheet

_prepared by him. The auditor shall also submit a report

showing the exact state of the financial affairs of the
society. Three copies of {he balance sheet and the
auditor’s report shall be certified by the auditor.

Explanation.—A duly qualified auditor means a  char-
tered aceountant within-the meaning of the Chartered
Accountants Act. 1049 or a person approved by the Regis-
trar in this behalf. ‘

(3) For any contraventiou of the provisions of snb-
section (/) or sub-section (2), every officer in default shull
be puuishable with fine which moay exlend to {iwenty
rupees for every day after the detection of the default
during which the default continues,

16, (1) Fvery society shall hold an annual general
meeting at least once in every year and not more than
fifteen months shall elapse belween two successive uannnal
‘general meetings.

{2) The balance sheet and the audilor’s report referred
to in sub-section (2} of section 15 shall be placed at the
annual general meeting of the society.

() For any contravention of the provisions of sub-
section (I) or sub-section (2), every officer in default shall be

punishable with fine which may extend to two hundred and -

fifty rupees.

17. (1) Within thirty days after the holding of every
annual general meeting, there shall be filed with the
Registrar—

(a) a list of the nomes, addresses and occupations of
the members of the Governing Body, the Iresi-
dent, the Secretary and of other office-bearers of
the society;

(6) an ennual report by the Governing Body on the
working of the society for the previous year;

(¢) a copy each of the balance sheet and the auditor’s
report certified by the auditor under sub-section
{2) of section 15.

(2) The list and the annual report referred to in clauses
(@) and (b) of sub-section (I) shall be certified by the
President and the Secretary.

(3) If any change occurs in the composition of the

. Governing Body or in the holder of the office of the Presi-

dent or the Seeretary at any time for any reason what-

- soeyer, such change shall, within thirty days, be notified

to the Registrar.
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(Sections 18--22.}) = .
‘ T (#) For any contravention of - the provisions of sub-
section (7); sub-ssotion (2Y or sub-section (3, every officer
in default shall be pumishable with fine “huh may extend
to two hundred and fifty rupees,

-
3 i R
Property 18. AII property belonging to a soeiety, if net vesie d
of in truslees, shinll he deemed to be vested n the Goveraing
;‘0“\‘_":;3; bo Bady of f!w suuet;y but shall be referred io as the property
‘]rgn‘t.ed. of ﬂl(, suciely.
‘Buitsand -~ 19, (7Y Tivery saciety may sue or may he sued in the
pro- - name of the President, the Secretary, eor auyv office-bearver ’
f)ﬁ;iﬁ‘?s authorised by .the Goveruing Bedy in Ahis belalf.
€
aginst & (9 No suit or proveechnrr shall .ﬂmie by reason u{“' any
f- Rociely. vacanev or ehange in the holder of the office of the Presi-
o - deni. ihe %«-retdry or any oflice-bearer autherised nander
' sub-section (7, : , oo
;o ‘ -+ (3 Every decree or order against a society in any suit
3 ' or proceeling sliall e executable against the pro- -
perty of the soclety and not against the persom or the
property of the Dresident, the Seeretary or any office- i
. bearer, o
N C) I\uﬂnng in sub-section (3 ) shall exempt the Presi- »
dent. the Sarrctary or office-hearer of a saciely from apy g
criminal habiliiy under this Act er entitle Tim  to _vlaim
) any vontrilution” from the property of the society in
respect .of any fine paid by him  on conviction by
eriminal - court, -
Towerio - 20 (/) Subject to the provisions of {lis Aet and the
altor rules n sacicty may by the votes of three-fifthe of ibe
3";“'“‘ members add to or amend the regulations relating to its
a8 objects or affairs, _
. . (%Y A copv  of such  additions or. amendments ta  the
) regulations shall. be filed with the Reglstrar withia thirty
days after they are mude.
Membery 21. I\orv mem]:er of a sneiety mny he que(l or Jrose-
liable to  oyted by the society. for any loss or damage cansed to the
= B?ogg:lbgfl society  or its . property or for rmyt]nnﬂ duu* by lim
F. ns detrimental to the interests of tle society.
y strangors, . ) 4
Tawerof . 29, () Tho Ronl-trﬁr may. 1}\ written order, enil o .
:i":x'l‘lfr".:‘rr & sociefy to furnish in writing such information o expla-

Y infoemne . Bation within su’l time, not heing less than two. weeks from
+ dionor the date of receipt of the ordwr Ty the soctety. as he may
- exrlana-  gpedify in tbe order in connection with the affairs. of the
tiom. _soctety or any. dotuments filed by the society under thls
At L )
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(Sect.on 235)-

- (2) On receipt by the soeicty of an order under sub-
section (/), it shall be the duty of fhe obicer cencerned _to
furnish sueh tnformation or explawation, =

) For {ailure 1o comply  with an order under stb-
gection (1), the officer in defaull shall he punishable with
fing which may extend o fwenly rupees lor every day
during which the fuilure coutinues, ‘

23, (7) Where on information received, {he Slate Tm“‘"‘.”g‘.‘t:

. S . © uon of
Government is of opinion that there are cireumstonces g o -
suggesting that the business of a soviely is being couducted g socioty,

with intent to defraud its creditors, members or any oher .
persan, -gr that the roclety is guilty of mismanaging  its '
affairs or of any Iraudulent or uniawful act, the State
Government may appeint o eompetent person as Inspector

to investignte into the affairs of the society or laspeet any
institution muanaged by {he sociefy and  report on such
matters ns the State Government may direet, '

(2) Tt sha!l be the duiy of every officer of the goeiety
when so required by tle Inspector to produce any books , C
and papers of or relating ta the society which are in his
eustody, and otherwise ta give to the Inspector all  assis-
tanre in  connection ‘with 1hz investigation or inspection
which he is reasonably able to give. :

(3) An Inspector may eall vpon and esamine on aath A
‘anv officer ot the society ‘in relation lo the alfairs of fle
“society and it shall be the duty of every officer when 2
called upon to appear before the Inzpecior for such cxanmi-
nation. -

(4) On the conclusion of the investigation or inspection,
‘as the case mav be, the Tnspector shall maks a report to the
Registrar on the matters on which he was directed by the
State Government to report. :

(5) For refusal to comply with the provisions of sub- , ‘
section () or sub-section (), the officer in default shall Le -
punizhable with fine wlieh may exiend to two hundred arnd o
Aifty: rupees. : : :

() The Registrar shall send the report with hiz com-
ments thereon to the State Government. Oun perusal of such
report and conunents of the Registrar the State Govern-
ment may eive such directions as it niay tbink fit {o the
society for the removal of any defects a1 irregularities with-
in such time as may ke spectfied and on the seciety making .
“any default in toking action arcording tn sueh directions the :
‘State -Govermrent mayv direct the Registrar to move 1he .
Court for dissolation of the soeiety, : R

(7) Tf em a pernsal of the report and tle comments of the L
~ Registrar, it appears to the State Government that  any R
. person has, in relat’on- 1o the fermation, promolion, manage- -

ment or conduct of the business of the socieiy, been cuikty :
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(Section 24.)

of any offence for which he is criminally liable, the State
(iovernmerit may direct the prosecuiion of such’person for
the offence,

(8} The eSpenses of, and incidental to, an investigation
hy an Inspector appoiuted by the State Goverument shall
be defrayed by the State Government, '

24, (I) A society may be dissolved if by the votes of
three-fifths of the members it passes a resolution for such

dissolution at a general meeting convened for the purpese.

(2) Where a_ resolution for dissolution of a society iz
passed under sub-section (1), the Governing Body shall iake
such  steps for the disposal and settlement of ihe
preperfy of the society and its elaims and liabiliticy
as it may think fit subject to the regulaticns of the soclety,

if any.

(3) Affer all necessary steps have been taken wunder
sub-section (2), the Governing Bady shall send a report to
the Registrar mentioning if there are any surplus assets,

. (4) The Registrar shall thereupon i1ssue a notice in the
Official Guzeite to the effect that if na objection is received
from any claimant, or creditor or any member of the
society within three months from the fdate of the notice, the
society shall, subject to the provisions of section 27, he
dissolved.

(5} If no objection is received within three months as
aforesaid, and after the surplus assets, if any, have heen
disposed of us provided in section 27, the Registrar shall
make an order confirming the dissnlution of the society and
thereupgn the society shall stand dissolved. The Registrar

shall 1ecord the order of dissolution in the register +main- -

tained in his office.

(6) If any objection is received from any claimani or
creditor within the period of three months as aforesaid the

. Registrar shall not make an order confirming the dissolution

of the society unless he is satisfied that the relevant elaim or
liability has heen duly settled and the surplus assets, if any,
have been disposed of as provided in section 27. If how-
ever any objection is received from any member the
Registrar shall not make an order confirming the dissolution
of the society but shall make an application to the Court
under section 25. '

(7) Where any Government has made in any manner
any contribution fo the funds or other assets of a sociaty,
such society shall pot be dissolved, unless ‘the State
Government has given its assent to the dissolution, - -




- s
~

XXVE of 1861,
| (Sections 2528.)

- 28, (I) The Court may, on the application of the Disselu-
Registrar or on the application of not less than one-tenth tion by
of the members, make an order for the dissolution of a Coust.
‘society in the following cases:—

(a) if there is any confravention by the society of the .
provisions of this Act;

(?J) if the number of members is less than seven; ' %

{¢) if the society las ceased to function for more than
three years; :

(d) if the society is unable to pay its debts or meet its I
liabilities; CT

(e) if it is proper that the society should be dissolved.

_ {2) When an order for the dissolution of a society is
made by the Court, dissolution shall take place in such
manner as the Court may direct.

26, (I) Where in the opinion of the Registrar there Dissoln.
are reasonable pgrounds to believe that a society is ot tion by
managing its affairs properly or is not functioning, he shall Resgistrar,
send “to the society at its registered office a notice by
registered post calling upon it to show cause within such T

" time as may be specified in the notice why the society skall ' -
net be dissolved. ‘ o e

(?) If no cause is shown or if the cause shown be con-
sifered by the Registrar to be unsatisfactory the Registrar
may move the Court under section 25 for making an order -
fcr the dissolution of the society. A

27. If after the disposal and settlement of the property Members -
of a society and its claims and liabilities, therz are any te receive
surplus assets, snch assets shall not be paid to or distributed ne P“:im‘ e
amongst the members of the society or any of themn but ghgl] 2092 Y e

- v . lution, -
be given to some other society to be determined— solutions
(@) in the case of a dissolution under section 24, Ly
tlre- voles of three-fifths of the members, or in
: default thereof, by the Registrar, with the 2 e
- approval of the State Government; : . T
(b) in the case of a dissolution under section 25, by
the Court. : .

28, No person who is an undischarged insolvent or who Restric- S

. has been convicted of any offence in connection with the tHonon
formation, promotion, management or conduct of the affairg hoiding
of a society, or of a body corporate, or of any offence °ffice.
involving moral turpitude, shall be entitled to be a member -
of the Governing Bods or the President, Secretary, c¢r any

" efice-bagrer of a society, _ ’
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29, Any rerson miny inspect sny document filed . with

" the Registrar under this Act on payment of a iee of vre

rupee tor every inspection; and apy person niay obtain o
copy or extruct of any document or any purt of wny
document, certified by the Registiur, on payment of such
fee as niny be preseribed.  Such certified  copy shall be
admissibie as evidence of the matters therein contalned 1o
all legal proceed.ngs. :

30, () Where a society accepls a gift of any kil .

from any person for a specific purpese it shall not use ihe
gitt or any part thereof for auy other purpose without the
written consent of the donor pr if the donor be dead, with-
out the writlen consent of the DRegistrar. The RKegistrur
shall not give such cousent unless lbe is satistied that e
purpose for which the gift was made is incapable of
cxccution by the socivty.

(9 For any contravention of the provisions of sub-
gection (I}, every officer in default shall be puaishable with -

- fine which may extend to two hundred and fitty rupees.

-31. Al communications. with a  seciety  sliall e
addressed to the socicly by name and sent to its registered.
office. -

32, (7Y No prosccuiion shall be instituted for any
offence under this Act except witk the previous sanction of
the State Government. '

(2) Nothing in sub-section (7) shall apply to any prose-

33, "No suit, prosecution or proceeding shall He in anv

“Civil or Criminal Conrt against the Reetstrar or ugainst

any Inspector appointed wwder section 23, aml no suit or
proceeding shali lie in any Civil Court agaiust the  State
Governmment, for aaything in geod futh done or intewde
1o be done under this Act or the rules. '

'88, (7) An appeal under this Aet may be filed within
{hirty days of the dotd of the objection ¢ order appealed
against. _ . ' )

(7). The provisions of sections 5 and 12 of the Indian -

Timitation Act, 1908, shall apply to any appeal under this 1Xof1908.

Act.
35, {(I) The State Government n“'ly make ' reles foi‘
carrying out the purposes of this Aet, - - 7

.
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- - (Section 36.)

(2} Tn particular and without prejudice to {he generulity
of the foregoing power, such rvules wmay provide for all er
auny of the tollowing _atters, vamely :—

‘.(a") the procedure for any apneal under {liis Act to the
Stute Goveruntent and the fve for such appeald,
i any; . .

() the fee, if any, to be paid for filing any locnment,

other than the memorandum and the regulalions
under sub-section (/) of section 4; -

(¢) the mmnintenance of the repister of socicties and
other books, if any, by the Registrur;

(d) the fee to be paid for obtaining any copy or extract
of auy dvcument certiied by the Rlegistrar,

{3 ANl fees paid ander this Act shall be oredited to the
Cossolidated Fuud of the State.

21 of '1860. 36. (7) The ESccieties Registration Aet, 1800, in its
: application to West Bengul, is herely repealed.

(7) Any soctefy regisiered in any place wilhin West
Bengal under the Socleties Registration Act, 1369, shall
be deemer] to have leen registered under this Avt, and its
principal office shuall be deeted to be the registered office
of the society:

Providel {hat—

{a) the memorandum of associntion and the regnlatinns
of any such xociety shall, it they are vepugnang
1o any of {le provisions of this Aut and tle
rules, be brought in  conformity iherewith
withtn s1x wenths from the  eommencetu-nt ot
this Act or within sueh further period ds 1he
Registrar may aliow, and {lerenfter <hall {o the
extent of sneh repugunoney be deemed o be veid
aue af no eflect;

(L) any officer elected or appointed to an offica before
the commencement of this Act and holding such
ofive immedintely hefore suell  emmmencement
shull continue to ﬁo!d surh office until the expiry
of his term of office or until such office 1s law-
fully terminated: ‘

(<) nothing in this seetion shall affect— _

(D) any Tright, privilege, oblfgatidn or liability
S ' acquired, acerned  or incwired under the
21 of 18€0. Sveiettes Registration Aet, 18G0;

tZfp auv pemalty or punishment ineurred in respect

Thé "Wes;‘; ) Be'ﬁgal-‘ Soci cties-‘ 'Rch.ist;'atrz'b'ﬁ, -L'ict, 1961 .". 13 |

vi way ohtence commitied under- the sald Acts”

Ropen) and
savings.

" -
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" "¢ - {West Bon. Act XXV] of 1961.]°
(Section 36.) L ‘ :

(%) any iﬁvestigation, 'legal proceeding or remedy ° -
' in respect of any such right, _ privilege, e
obligation, liability, penalty or punishment as ..
aforesnid; : N

{iv) an{ proceedings in disselution commenced befnre
the coming into force of this Act;

and any such investigation, legal proceeding or
remedy may be instituted, continued or enforced
end any such penalty or punishment may -bhe
imposed and any such proceedings in dissolution
may he continued as if this Act had not bLeen
passed,
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